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ORDER

PER ANUBHAV SHARMA, JM:

This is appeal preferred by the assessee against the order dated
29.01.2016 of the Commissioner of Income Tax (Appeals)-12, New Delhi
[hereinafter referred to as ‘the Ld. CIT(A)] arising out of the order dated
21.03.2014 passed u/s 143(3) of the Income Tax Act, 1961 (hereinafter referred
as ‘the Act’) by ACIT, Circle-20(1), New Delhi (hereinafter referred to as the

Ld. AO).
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2. At the time of hearing, the Id. counsel for the assessee, vide letter dated
01.07.2024 placed on record, submitted that the issue involved in this appeal
stood resolved between the assessee and the Revenue in the proceedings under
Vivad Se Vishwas Scheme (VSVS) and Form No.5 under VSVS stood issued
on 11.06.2024. In view of this, the ld. Counsel submitted that the Revenue may
be directed to withdraw the instant appeal since the same had become

infructuous.

3. The Id. DR has no objection in withdrawing its appeal since the issue

involved is settled under VSVS.

4. In the light of the above, the appeal filed by the Revenue is considered as
dismissed.

Order pronounced in the open court on 05.07.2024.

Sd/- Sd/-
(G.S. PANNU) (ANUBHAV SHARMA)
VICE PRESIDENT JUDICIAL MEMBER

Dated: 05" July, 2024.
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